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Hon'ble Mr. Justice V. S.'Mali math --

The petitioner having been restored to the post

of Assistant Sub Inspector before the impugned order

of punishment was passed, we are satisfied that there*

is due compliance with the judgment of the Tribunal.

It is also submitted that the petitioner has been

given pro forma promotion from the date from which his

juniors were promoted. It is further stated that the

promotion is only a pro forma one and that the benefit

of arrears has not been accorded to the petitioner.

Having regard to, the directions issued by the

Tribunal, this is not a complaint which can be

^..^ntertained in these contempt of court proceedings.
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It is open to the petitioner, if so advised, to seek

redressal of his grievances in appropriate

proceedings. Without prejudice to that right of the

petitioner, these proceedings are dropped.
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